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CENTRAL ADMINISTRATIVE TRIBUNAL
QUTTACK B ENCH:CQU TTACK,

ORIGI NAL APPLICATION NO, 551 OF 1993,

e

Cuttack, this the 14th day of November, 2000,

CO RAM $

THE HONOURABLE MR, SOMNATH SOM, VICE-CHAIRMAN
AND
THE HCNOURABLE MR, G, NARASIMHAM, MEMBER(JUDL, Yo

1. sashi Gadi,w/o.Late Basu Gadi, pged about 45 years,
Village Thengarh, POsBarithengarh, FssBadachana,
DistsJajpur,

N
°

VillagesThengarh, FOsBarithengarh, PsBadachana,
Dist.Jajpur,

¢ Appl icants,

By legal practitioners M/s.S.N,Mishra,N, R, ROutray, Advocates,

= VeIlsus -

l. Unicn of India represented by the
General Manager,South mastern Railway,
Ats@rden Reach,FosCalcutta-23,
west Bengal,

2, The pivisional Rgilway Manager,
south mastern Railway,
Khurda road,xhurda,

3. The Senicr pivisional personnel Cfficer,
Khurda road pivisiocn, south pastern
Rallway,Khurda road,POsTatni,khurda,

$ Respondents,

By legal practitioners M/s. S.L.Patnaik,Md.Arif,s,Nayak,Advoc

Ranjan Gadi,son of late Basu Gadi, Aged about 23 years,
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ORDER

MR, SOMNATH SOM, VICE-CHAIRMAN;

In this Original Application under section 19
of the Administrative Tribunals Act,1985, the two applicants
who are the widow and son of Basu Gadi,who was a gangman
under the Junicr mgineer (P, way)Dhenkanal and who died
while in service on 17-11-1995,have preyed for a direction
to the Respondents to give compassiocnate appointment to the
Applicant No, 2,
2. Respondents have filed counter and applicantshave

also filed rejoinder and a further Memo on 8,11, 2000.

3. For the purpose of considering this Original
Applicaticn, it is not necessary to refer to all the
avermgnts made in the petit;iion because there is no mich

area of controversy in this case,

4, we have heard My, N,R,Routray,learned counsel for
the applicant and Ms, S.L,Patnaik,leamed Additional Standing
counsel for the Respondents and have also perused the
records,

B The admitted position is that after the death of
the father of applicant No.2 and husband of applicant No.l

on 17,11,1998, the widow, applicant No.1l applied on 14,9, 56

for giving @ompassionate appointment to her son applicant

NO, 2. The case of the applicant No.2 was considered ang he

was scCreened on 26.2.99 but he was not given appoi ntment

because the applicant No.2 did not have the minimum education:
qualification of class VIII pass,Applicant Nc.l was infc rmed
in order dated 27.8.99 at Annexure~? that as the son did.

not have the cualification of class VIII pass,he can not be
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appointed, It is submitted by the learned counsel for the
appl icant that thereafter on 1.8.2000 a circular has been

issued by the Railway Board in which the minimum educatdon

qualification upto class VIII has been dispensed with in ca

Oof compassionate appointment which has arisen earlier to th
issue of the circular dated 87 3,1999.It is submitted by
learned counsel for the applicant and this has also been
menticned in his Memo that accordingly the applicant was
Called and he has successfully appeared in the sCreening
test on 31.10,2000 and he has become successful in that
sCreening,It is submitted Dy Mr,Routray,learned counsel for
the applicant that the applicant has still to appear in the
meda.cal test and only after Clearing the medical test he wil
be given the order of appointment but the Respondents have
not followed the medical test even though one month has
passed, In view of this, learned counsel for the applicant
prays that a direction be issued to the Respondents to hold
the medical examinaticn of the applicant within a speci fi ed
period, It is submitted by Madam Patnaik,leamed additional

Standing Counsel that she has been advised by the Respondent:

- that the case of applicant No.2 for compassicnate appointmen!

is under active consideration and the matter will take some
more time. Hon'ble Supreme court in several decisions have

laid down that matters of compassionate_appointment where

the family 4s in indigent conditions, the same should be
dealtipromptly with utjost importance, Inview of this, we

dispose of the Original Application with a direction to the

Respondents that in Case the applicant had actually appeal
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in the screening test for compassicnate appointment on

31.10,2000 and in case he has been successful in that test,
as submitted by learned counsel for the applicant, then the
Respondents should hold the medical test of the applicent
within a period of 30 days from the date of recelipt of a
copy Oof this order and act accordingly after the report

of the medical test is received,

6. In the result, the OA is disposed of in terms
of the observations anddirections made above,No costs.
Lo p—A

(G. NARASI MHAM)
MEMB ER (JUDICIAL)

KNM/CM,



